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, 	 I 	 RIGINLPPLICT1ON NO. 

	

flVrI 	q' l)0L 	• 	. Applicant. 

Versus 

Union of India & Ors . . 	. . . . . . . 	Respondents. 

For the Ppiicant(s) I 

For t.h 	espondents 1 	0 - 	 • • • • 

- NOTES OF TL kEflSIR 	 jE,_ - _ _QRJ J_E_R  

6.2.01, ' Preeent i Hon'ble Mr.Justice DN. 
' 	 t'ott —Tn I 	 T Choudhury, Vice-Chairman and Hon'ble 

V 	* 	_,- 1 ih. -.ion 	 - 

4 	 Mr.K.K.Sharma, Administrative Member. 

	

• 	
Heard learned counsel for the parties r 

• 	,.. g,2..U(/ 	'application is admitted. Call for 

records. Issue notice on the respondent 

Ieturnable by 4 weeks. List on 8.3.01 

	

•• 	 cc 
Member 	 Vice—Chairman 

irn 

8.3.04 	List on 994.01 to exble the 

respondents to rile written statement. 
& 

9 _i 	'Member 	 ViceChairii. 

• 	,lm 

.4.2001 	 Four weeks time allowed to the respona- 

L - - -- ents to 1iIe written statemént: tiSt 1t 1rofrs 

on 8.5.01: 

19-1 T-P 

.J5 

p.  
1 1  

Vice-Chairman 

nkm 

8.5.01 	List on 7.6.01 to enable the respon- 

dents to file written statement. 

Member L--""/ 
Vice—Chairman 

199 
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1.6.01 	Written statement has sitsady bs 	lad. 

	

- -'-'- 	 The applicant may ?ile rejoinder, if 	, within 

two weeks. 	 ' 4 

( 	 'List on 22-6-2001 for order. 

Iember 	 Via.-hairmsn 

ab 

	

0.07.01 	Written statement has been filed. The appliáant 
Ii 	 may file rejoinder, if any, within 2 weeks. 

Ust for hearing on 17-8-20i, 

Member 

	

mb 	' 

	

• 17.8.01 	Adjourned on the ground of mr 

Rahmans absence due to personal ground. 

List on 11.9.2001 for hearing. 
I 	 . 	 . • . 	 - 

'I 	 1••. 	 I 	11(1 	 1 c .. 	 Melflbe 	 > 	Vice 

pg 

	

11.9.2001 	On the prayer of Mr; H. -Rahmàn, 

learned, counsel for the applicant the 

	

I 	... 	 • 	. 
• case is adjourned to 18.9.2001. 

List the matter for hearing cn 
Li 	 18.9.2001. 

• 	.c 	 1 	A 
Member 	 Vice-Chairman 

trd 

18.9.01 	Heard counsel for the parties. 

- 	 Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

J' 	 The application is allowed in terms 

of the order • No crder as to costs. 

• 	

. - 	 L 

Member 	 VjceChairman 
4 
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18-9-2001. Date of 

V 
Dr. iflapanj$ajkja 

Petitioner(S) 
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CENT RAL ADMINISTRATIVF_ TRIBUNAL  
GUWAj-iATI BENCH 

Originj Application No 0  54 of 2001. 

Sri H. Rahman 	

Advocate for the 

-Versus- Petjtjon9r(s 

UflLOnofIndia&Ors 

	 Resrident(-) 

Sri 

Adre 	for the 
R.sponden 

THE HON' -BL4 	JUSTICE D.M .CHOWDH Y, VICE 
THE 	

MR 1< 0K•SHARM,ADMIISTRAT 	MEMBER. 

1 Whether Reporters of. locaj 
judgment ? 	 per may be a110wd to see the 

2 To be eferrd to. the .Repore or not ? 

•3. Whether their ' Lordships wish to see the fair 
COpy of the Jdmeit ? 

4. Whether the Judgment is to be circulated to the other Benches 
	? 

Judgm.t delivered by Hontbje : 
vice_chairman 

4 

/ 
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CWRAL At4INISTRATIVC TRIBUNAL, GUWAHATI BENCH. 

Yriginal Application No. 54 of 2001. 

Date of Order : This the 18th Day of september,2001. 

The Hon'ble Mr JUstice D.N.Chowdhury,Vice-Chairrnan. 

The Hon -'ble Mr K.K . Sharma,Administrative Member. 

Dr. Binapani Saikia, 
Daughter of Late K.C.Saikia, 
aged about 31 years, 
resident of Tarajan phookan Road, 
Opp. Bharati press, 
P.O. & Dist. Jorhat, Assam. 

By Advocate Sri H.Rahman. 

- Versus - 

Union of India 
represented by the Ministry of 
Science & Technology, 
New Delhi. 

The Director General, 
Council of Scientific Research, 
nusandhan Bhawan, 
2, Rafi Marg, New Delhi1. 

The Director, 
Regional Research Laboratory, 
Jorhat, Assam. 

Controller of Administrator, 
Regional Research Laboratory, 
Jorhat, ASsarn. 

By Advocate Sri B.C.páthak,Addl.C.G.S.C. 

• Applicant 

Respondents. 

ORDER 

CHCWDHURY J.(v.c) 

This is the second round of litigation concerning 

the applicant. Admittedly the applicant worked under the 

respcndents from 1986 to 1995. The applicant was initially 

appointed as a Junior Research Fellow for a period of 2 

years and thereafter she was allotted to the post of Senior 

Research Fellow with effect from 20.10.1988. The applicant' 

was appointed as a Research Associate with effect from 

27.3.1992 to 26.3.1994 for a period of 2 years on a.'consolidate 

contd. .2 
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emolument of R3.2200/- per month in the slab of Rs.2200-100-

2700/-. The said.arrangement was extended for a period of 

one year with effect from 4.4.1994 to 3.4.1995.on the 

existing terms and conditions. On the own showing of the 

respondents the applicant continued in the Regional Research 

Laboratory initially as Junior Research Fellow, then Senior 

Research Fellow and thereafter as Research Associate and 

thus acquired fullknowledge ad experience of research 

work. As per the materials on record the applicant is M.SC. 

in Physical Chemistry. The' applicant also obtained ph.. in 

1988 while she was, working as Senior Research Fellow in 

S 

	

	 R.R.L. She came to this Tribunal by filing an application 

which was registered and numbered as O.A,443/99. By the 

said application she sought for a direction for permanent 

absorption as per the scheme for absorption of Researchers 

working in CSig Laboratories. By order dated 24.12.1999 

the Tribunal directed the respondents to examine and dispose 

of her repreâentation within the specified period. Despite S 	
were 

S 	the direction issued by the Tribunal the respondentssitting 

over the matter and informed the applicant that they took 

steps for reviewing the order of the Tribunal. From the 

order dated 15 .5 .2000 issued by the Administrative Officer 

the respondents are yet'to dispose of her representation. 

2. 	In the written statement the respondents though 

admitted that the applicant fulfilled the eligibility criterIa 

for appointment or absorption but she did not adquIre prescribed 

15 years of continuous research as Fellow/Associate/project 

Assistant on monthly payment basis • The respondents also 

stated that some other persons who were appointed through 

advertisement on regular basis 'Et be compared with 

the app lic ant. 	
S 

contd. .3 
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Mr , .Rahman, learned counsel appearing for the applicant 

countering the assertion made by Mr s.C.pathak, learned Addi. 

c.c.s.c sunItted that the applicant also applied for the 

post against the advertisement but till now her case was 

not considered. Mr B.C.Pathak, learned Addl.C.G.S.0 streneously 

asserted that the applicant under no circumstances was 

entitled to be considered for absorption as per the scheme 

dated 3.7.1998. Mr Pathak submitted that as per the scheme 

one Is to work for 15 years continuously as Fellow/Associate! 

Project Associate on monthly payment basis • Mr Rahman submitted 

that the applicant worked under the respondents from 1985 

onwards till 1995. On the own showing of the respondents 

she worked for more than 9 years as Junior Research Fellow, 

Senior Research Fellow and thereafter as Research Associate 

and acquired full knowledge of research work. The only 

àontrovrsy raised by the respondents that she did not 

complete 15 years of continuous service on monthly payment 

basis. Mr Rahmantherefore submitted that sincef she was 

rendering servicé in the R.R.L for about 3 years before 

coming of the revised :circular/SCheme of 1998, the applicant 

was atleast entitled for being considered in the light o 

the circular dated 13.1.81. 

From the conspectus it thus emerges that the applicant 

erdered nine years continuous service and worked against\ 

regular vacancy and identical post, we have given our anxious 

consideration on the matter. The respondents despite a 

direction issued earlier did not pass any order. In the 

circumstances we are impelled to pass an order directing 

the respondents to consider the case of the applicant for 

a)Dsorption in the light of the scheme promulgated by 

communication dated 13 .1 .1981 in the post of Scientist 'C' 

* 

contd. .4 
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Group IV or any other suitable post, commensurate to her 

educationar qualification. Therrespondents are ordered to 

complete the above exercise within 3 months from the date 

of receipt copy of this ordere 	 ' 

The application Is allowed.to the extent Indicated. 

There shall, however, be no order as to costs. 

- 

• 	( 1< .K . SHARMA') 	S 	 ( D .N .CHCWDHR'Y ) 

S 

ADMINISTRATIVE MEMBER 	 , 	ViCE CHAIRMAN 

pg  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	GUWAHATI BENCH 

T GUWAHATI, 

(An application U/s,19 of the Administative Tribunal 

ct, 1985), 

ORIGINAL APPLICATION NO. 	OF 2001 

Dr. Binapani Saikia 	 ... 	Applicant. 

Versus 

The Union of India & Ors. 	. - 	Respondents. 
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INTHE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH 

/ 

(An application U/s. 	19 of the Administra- 

I 	tive Tribunal Act, 	1985) 

11 

ORIGINAL APPLICATION NO. 	OF 2001 

Dr. Binapani Saikia, 

Daughter of LateK.C.Saikia, 

aged aboJt 31 years, 

resident of Tarajan Phookan Road, 

Opp.. Bharati Press, 

P.O. & District Jorhat, Assam. 

APPLICANT 

VERSUS- 

S 

.1. The Union of India, 

(Represented by the Ministry of 

• 	Science & Technology, 

New Delhi). 
S 

2. The Director General, 

• 	 Council of Scientific Research 

• Anusand.han Bhawan, 

• 	 2, Rafi Mar-g, New Delhi-i. 

Contd...  
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3. The Director, 

Regional Research Laboratory, 

Jorhat, Assam. 

4.. Controller of Administrator. 

Regional Research Laboratory, 

Jorhat, Assam, 

RESPONDENTS 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE. 

This application is made against in action of 

the respondents in not regularizing the services of the 

applicant like that of other similarly situated persons 

against the vacant post of Scientist in the Regional 

Researh Laboratory, Jorhat. 

JURISDICTION 

The applicant declares that the 	subject 

matter of the order against which she t4ants redressal 

is within the jurisdiction of this Tribunal. 

LIMITATION. 

The applicant further declares that 	the 

Contd. 
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application is 	within the limitation prescribed in 

Section 21 of the Administrative Tribunals Act, 1985. 

IV. 	FACTS OF THE CASE 

That your humble applicant is a' citizen of 

India and is a permanent resident of Jorhat and she was 

working as a research scholar in the Regional Research 

Labo"atory, Jorhat and is eligible for permanent .absorp-  

tion as per the scheme framed by the authorities. 

2. ' 	That your humble applicant passed her rLSc. 

in Physical Chemistry. Thereafter, she was appointed as 

Guest Worker Research Scholar in 1985 by the Director, 

Regional esearch Laboratory, Jorhat without any remu-

neration. It is pertinent to mention herein that the 

Guest Worker Research Scholars under the Regional Re-

search Laboratory, Jorhat vjho'work without any remunera-

tion are supplied with books and journals and are also 

entitled to avail the library facilities of the labora-

tory. These are provided to enable the Guest Worker to 

develop specialized education and improve his/her quali--

ty so that he/she can be permanently absorbed after - 

some years of practical training. Sine the applicant was 

appointed as guest worker without any salary, it was 

legitimate expection of the applicant that her 

appointment will be made regular in near future 

Contd. -I-- 
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3. That 	the humble applicant 	states 	that 

althOugh she was initially a:ppoin'ced as guest worker in 

1985 since,'shefulfilled the eligibility criteria she 

was again appointed as Junior Research Fellow by the 

Diretor, Regional Research Laboratory in the year 1986 

for a period of 3 years with a stipend of Rs. 

1800-2000/ --  p.m. along with house rent and other allow- 

ances. 

That 	the humble applicant 	states 	that 

althbugh her appointment as,Juni9r Research Fellow was 

for only three yeas, as just after completion of 3 

years, she was once again appointed as Senior Research 

fellow in the pay scale of Rs. 2000/-. P.M. in the year 

1988. It may be mentioned herein that while the appli-

cant was working as Senior Research Fellow. She complet-

ed her Ph.D. in 1988 and continued to work as a Senior 

Resarch Fellow till 1992. 

.• 	That the humble applicant statesthat after 

	

completion 	of the two years period as Senior Researcft 

	

Fellow she was once again appointed as Research 	ssis- 

tant on 25.3,92for a period of two years by the Direc- 

• tor Regional Research Laboratory, Jorhat and her 

ser.?ices was extended for a further periods by order, 

datd 29.3.94 and 3.4.95. 

	

• 	 Contd. . . 1- 

j3/  



That 	the humble applicant 	states 	that 

although. initially she was appointed as guest worker. in 

the year 1985, she had been continuously working in the 

Regional Research Laboratory, Jorhat for more than 1 

years initially as Junior Research Fellow and then as 

Senior Research Fellow and thereafter as Research ssis--

tant. Thus she acquired full knowledge and experience in 

Research work in the Regional Research Laboratory, 

Jorhat;and by virtue of which she became eligibl&to be 

appointed against the regular vacancy as per the scheme 

for absorption of research workers of CSIR 

Laboratories/institution 	circulated under Memo 	No. 

3(3)SR/98 R&A dated 03.07.98. 

type copy of the circular dated 3.7.98 

is annexed hereto and marked as ANNEXUR - 

:i: 

7. 	That 	the humble applicant 	states 	that 

although she was initially appointed for two years the 

term of her servicewas extended from time to time by 

various orders. -However, all of a sudden by an office 

orderdtd. 19.05.95 the services of your applicant was 

discontinued. It was stated in the said order dated 

19.5.95 that the services of the applicant could not be 

extended and had to be terminated because the Assessment 

Contd ... 1- 



Committee was notsatisf.ied with the work of the appli 

cant. As such, the services of the applicant was not 

extended beyond 190599. 

3. 	That the humble applicant states that some 

other similarly situated persons who were appointed 

agaInst project scheme as Project Fellow Grade III in 

the Regional Research Laboratory, Jorhat and whose 

services were not regularized after being utilised for 

more than 3 years and were terminated approached this 

Hon'ble Tribunal. This Hon'ble Tribunal after hearing 

the respective parties by the Judgement dated 14.5.97 

directed the respondents to regularize their services as 

they had completed more than 3 years service and were 

entitled to be regularized as per the scheme (MANAS) 

A typed copy of the said Judgment dated 

14..05..97 is annexed herto and marked as 

ANN EXURE-Il 

9. 	That the humble applicant states that in 1997 

an advrtisement No. 4/97 was published by the Regional 

Resear'ch Laboratory, ..Jorhat by which one post of Scien-

tist 'B' Group IV(I) in Analytical Chemistry was adver-

tised. The applicant being eligible in all respect for 

the said post, submitted her application as against the 

said. advertisement, 

Contd .. . 1- 
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A typed copy of the said advertisement No. 

4/97 is annexed hereto and marked as  

ANNEXURE-Ill. 

That 	the humble applicant 	states 	that 

although she had submitted her application against the 

advertisement and also a representation before the 

Directbr, Regional Research Laboratory, Jorhat her case 

for reularisátion under the scheme was not considered. 

In fast no steps have so far taken by the respondents 

for reularisation of her service. 

That the humble applicant states that on 

3.7.98 the Council of Scientific and 	Industrial Re- 

searchcirculated a scheme known as Scheme for absorp-

tion of research workers in CSIR Laboratory/Institution" 

for absorbing researchers working •n the . Laboratories. 

After oing through the said scheme as the applicant 

found herself eligible for absorption in regular basis 

under the scheme, she filed an application on 9.10.98 

before' the authority for absorbing her in the Regional 

ResearOh Laboratory, Jorhat as she is otherwise quali-

fied to be appointed under the scheme. 

A typedcopy of the representation dated 

9.10.98 is enclosed herewith and marked as 

ANNEXURE-IV,. 

Contd.. . 
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:12. 	That the humble aplicant states that there- 

after1  she filed another application before the authori-

ty through proper channel on 301.98 with a request to 

•consi.der her case for regular absorption under the. new 

CSIR Scheme 

t typed copy of the aforesaid letter dated 

30..1098 is annexed herewith and marked as 

ANNEXURE-V., 

131 	
That the humble applicant states that 	the 

Dirctor, Regional Research Laboratory, Jorhat also 

forwarded her application on 3.12.98 and it was assured 

that her case is under active consideration as per the 

new scheme and she will be absorbed permanently. 

14 	That the humble applicant begs to state that 

although her ap3lication was forwarded on 3.12..98 and a 

reninder was also issued from the office of the Direc-

tor, Regional Research Laboratory, Jorhat for considera-

tion the case of your himble applicant has not been 

considered for permanent absorption. 

-J 

15, 	That the humble applicant begs to state that 

her case is for permanent absorption under the CSIR 

Scheme and as per the new scheme she deserves considers-

tion and as such, the Director, Regional Research La- 

I 	 - 

* 	 Contd, 
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boratory, Jorhat once again forwarded the case of humble 

applicant on 12.5.99. 

A typed copy of the forwarding letter 

dated 12.5,99 is annexed hereto and marked 

as ANNEXURE-V1 

That the humble applicant begs to state that 

although she had filed her application for absorption 

which was forwarded by the Director, Regional Research 

Laboratory, Jorhat her case has not been considered by 

the authority till today against the available vaQancy 

as the vacancy advertised in 1977 and 2000 has 

been filled up by the authority. 	 V 
That the humble. applicant begs to state that 

the Project Assistants whose case is similar as that of 

the applicant were regularly absorbed by the Regional 

Research laboratory, Jorhat as per the direction of this 

Hon'ble Tribunal in O.A. No. 16/95, 17/95, 18/95 and 

241/94 etc. 

.18. 	That the humble applicant begs to state that 

the Project Assistants whose case is simi lar as that of 

the applicant were regularly absorbed by the 	Regional 

Research Laboratory, Jorhat as per the 
	

direction of 

this Hon'ble Tribunal in O.A. No. 16/95, 17/95, 18/95 

and241/94 etc. 

Contd. 
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18; 	That the humble applicant begs to state that 

the case of your humble applicant is covered by the 

scheme for regularisation (MANAS) and is similar to the 

cases of project assistants whose services have been 

regularized long back. 

20. 	That the humble'aplicant states that she had 

filed her application and also a representation for 

regularisation, which was duly forwarded bythe Director 

Regiànal ResearchLaboratory, Jorhat for consideration. 

Howe'er, inspite of the recommendation of the Director 

the 'case of the applicant has not been considered for 

reasons best known to the authorities. On the other hand 

similarly situated persons have already been regularly 

absorbed as Project Assistants. 

That the humble applicant states that being 

aggrieved by the action of the respondents in not regu-

larizing her services like that of the other,  similarly 

situated persons, against the vacant post of sciertist, 

she filed an application before the 	Hon'ble Central 

Administrative Tribunal, Guwahati Bench praying for a 

direction upon the respondents to consider her case like 

that of ot'her similarly situated persons 

That the humble applicant states that the 

said application filed by her which was registered ad 

Contd 



numbered as O.A. 443/1999 was disposed of by the Hon'ble 

Tribunal by its order.dated 24.12.99. The Hon'ble while 

disposing of the application was pleased to direct the 

respondents todispose of the representation filed by 

the applicant within a period of one month from the date 

of receipt of the order by a reasoned order. 

A typed copy of the said order dated 

24.12.99 is annexed hereto and.marked as 

ANNEXURE-Vil. 

	

• 22. 	That 	the humble applicant 	states 	that 

thereafter she obtained a certified copy of the order 

•  dated 24.12.99 and submitted the same before the author-

ities concerned for compliance. Thereafter, on 15.5.2000 

she was informed by the Administrative Officer, Regional 

Research Laboratory, Jorhat that the matter is under 

review and she will be intimated in the course. 

A type copy of the said letter dated 

15.5.2000 is annexed hereto and marked as 

ANNEXURE-Vill. - 

	

23. 	That the humble applicant states that while 

she was awaiting the response from the authorities as 

directed by the Hon'ble Tribunal, an advertisement being 

advertisement No.' 4/2000, inviting, applications fro 

Contd...  
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eligible candidates for. the post of Scientist Group IV 

(2) 'C' was published by the Regional Research Labora-

tory, as she possessed the qualification mentioned in 

the said advertisement submitted her application for 

the post of Scientist. 

That 	the humble applicant 	states 	that 

although she had submitted a certified copy of the order 

dtd. 24.12.99 passed by this Hon'ble Tribunal in O.A. 

No. 443/99 and also an application for the post of 

Scientist in)  response to the advertisement No. 4/2000, 

the authorities are yet to act upon it as per the direc-

tions of. this Hon'ble Tribunal. It may be mentioned 

herein that this Hon'ble Tribunal while disposing of 

the application filed by the application (OA No. 443/99) 

was pleased to give a liberty to the applicant to ap-

proach the Hon'ble Tribunal if she is further aggrieved. 

That 	the applicant states 	that 	being 

aggrieved by the inaction of the respondents in not con-

sideri.ng  her case for absorption and non disposal of the 	is 

representation filed by her, the applicant has no other 

alternative but, to approach this Hon'ble Tribunal for 

redressal of her grievance. 

Contd, 7- 
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V. 	 GROUNDS FOR RELIEF WITH: LEGAL PROVISIONS: 

For that your humble applicant is entitled to 

be considered for permanent absorption as per the 

scheme for absorption of Researchers working in CSIR 

Laboratory, Institution which was approved by the 

Governing Body on 18.2.98. 

For that Your humble applicant is entitled 

for regular absorption like that of the Project Assis-

tants who were regularized by the Director, Regional 

Research Laboratory after completion of three yeas 

service and w 
.
ere permanently absorbed as per their 

qualifications. 

iii) 	For that your humble applicant is entitled 

for regularisation of her service as per the scheme 

circulated by the Council for Scientific and Industrial 

Reearch for permanent absorption of researchers workin 

in the CSIR Laboratory/Instts. and also in the light of 

the judgment. in O.A. No..s 16/95,17/95, 18/95 and 241/94.. 

IV) 	For that your humble applicant is entitled 

for regular appointnent 	as against the advertisement 

No. 4/97 and 4/2000 for which the humble applicant has 

submitted application as is eligible and qualified to be 

appointed to the said post and the posts are still lying 

vacant till today. 

- 	 Contd .. . I-- 
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For that your humble applicant has already 

crossed the age limit for other Central Government 

Services and she cannot now go for alternative job due 

to the age limit and as such she deserves to be consid 

ered on humanitarian ground to be absorbed as against 

the scheme framed by the OSIR and as per the recommenda-

tion made by the Director, CSIR, 

For that although this Hon'ble Tribunal while 

disposing of the application filed by the applicant by 

its order dated 27.12.99 was pleased to dirct the 

respondents to dispose of the representation filed by 

the applicant no action has yet been initiated by the 

respondent authorities to dispose of the representation 

filed by the. applicant and coni'der his case for,  regular 

absorption. In thatview of the matter the authoriti,es 

concerned may be diected to regularize the services of 

the applicant 	 '1 

For that in any view of the matter the appli 
7 

cant is entitled for regular absorption againt the 

vacant post in theRegional Research Laboratory, Jorhat, 

VI. 	DETAILS OF REMEDY EXHAUSTED 

There is no other renedy except filing this 

application before this Hon'ble Tribunal. 

Ontd. 

13/  
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MTJER NOT PENDING IN ANY OTHER COURT/TRLBLJNAL 

oe
•0  

That applicant further declares that he has 

not previously filed any applicatior'i/writ petition or 

suit regarding the matter in respecX of ihch this appli-

cation has been made before any court of law or any other 

authority or any other Bench of this Hon'ble Tribunal and 

no such application/writ application or suit is pending. 

RELIEF PRAYED FOR 

It 	is, therefore, prayed 	that 	Your 

Lordships would be pleased to admit this 

appliction call for the entire records 

of the case, ask the opposite parties to 

show cause as to why the appointment of 

the applicant as the Project Assistant 

against existing vacancy as Scientist or 

any other vacant post which she is elig-

ible. 

And for this act of your kindness, the applicant as in  

duty bound shall ever pray. 

IX.J 	INTERIM ORDER : NIL. 

X. 	.DOES NOT ARISE, 

xi) 	POSTAL ORDER NO. 4Z2./' 	DATED 	 2- 6-6 	OF 

GUVJAHATI POST OFFICE IS ANNEXED. 

Contd ... - 
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XIL 	DETAILS OF INDEX 

An index showing the particulars of documents 

is enclosed. 

XIII 	LIST OF ENCLOSURES 

As per index. 

VERIFICATION 

:i, Dr. Bin.apani Saikia, daughter of Late K.C.S.aikia, 

agedabout 31 years, resident of village Tarajan Phookan 

Road, oppàsite to Bharati Press, Jorhat, District Jor-

hat,' Assam, do hereby, verify that the statements made 

in paragraphs 3I /.3 /4 / /7 / 8, /9 2-0 232 d2c 

are true to my personal knowledge and the statements 

made in paragraphs 6,/ 1 J1 ic,2J22. bi Ut-s 4 

(OYc1a) /-ue i 'niy )i 	 9 	zeve/ 

be /rc. 

Place: 

Date : 	 Signature of the applicant 

Contd... .1- 
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NNEXURE- I 

COUNCIL OF SCIENTIFIC AND INDUSTRIiL RESEARCH 

nusandhan Bhaban, 2, RafiMarg, New Delhi-110001 

No. 3(3)-SR/98-R&A 	 Dated 03071998, 

To 

Heads of All National Labs../Instts. 

Subject: Scheme for Absorption of Researchers working 

/CSIR Labs./Instts. 

Sir, 

/ 	
The Governing Body in its 144th eeting held 

o 	18.02.1998 had approved a scheme for absorption of 

I 
Aesearchers 	oking in CSIRLabs/Instts 	copy of the. 

scheme is sent heretjith for information and compliance. 

The aforesaid scheme will come into force from 

the date of issue of this letter. 

Yours faithfully, 

(Rs.NTIL) 

Deputy Secretary. 

AIInA12 1  

flvr 	
• 

Contd ... 1- 
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SCHEME FOR ABSORPTION OF RESEARCHERS (ORKING IN CSIR 

LABORATORIES/INSTITUTES 	 * 

Name of the Scheme. 

The scheme shall be called Scheme for absorp-

tion of Researchers in CSIR Laboratories/Institutes, 

1997" 

Administration of Scheme. 

The Council of Scientific and 	Industrial 

Research (CSIR), hereinafter referred as Council will 

administer the Scheme. The Scheme would be a one-time 

measure and--is for eligible researchers. 

Definitions: 

The "Council" of CSIR shall mean the Council of 

Scientific and Industrial Research. 

The CSIR shall mean Director-General, CSIR, 

HRDG means Human Reasource Development Group 

dealing with extra mural research. related activities of 

th—e Council. 	 . 

(-Iv) 	The Rules refeired herein shall mean the CSIR 

Contd... /- 
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Service Rules 1994, for Recruitment of Scientific; tech-

nical and Suporting Staff, 

(v) 	The Central Selection Committee shall mean the 

Committee constituted by the DG, CSIR as per 	clause 6 

(e) of the Scheme. 

Z The eligible Researcher shall mean persons ho 

has put in 15 years of continuous research as 

Fellw/Associate/Project Associate on monthly payment 

basis on 0205.1997 and is/was in position as on that 

date, 

(vII) 	The Fellow/ssociate means the persons workinc 

in 'CSIR Laboratories/Institutes who have been 	awarded 

the Fellowship/Associateship under the CSIR Research. A 

Fellowship and Associateship Schemes and Senior Research 

Associateship (Scientists' pool) Scheme i.e. the scheme 

operated through Human.Resource Development Group (HRDG) 

of the Council. Project Associates means the person 

erigaged as JRF/SRF/'Associate in CSIR Laboratories/Insti-

tutes under the externally funded Projects/Schemes. The 

peripd of two months may be in different spells but the 

total period shall not be more than two months. 

4. 	To whom applicable. 

The SQheme being a one-time measure shall be 

Contd.. .7- 
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applicable to the eligible researchers engaged on full 

time basis in CSIR Laboratories/Institutes under the 
- 

• - 

Scheme operated thröJh HRDG of the council or under 

externally funded projects/scheme of the council in its 

Laboratories/Institutes 

commencement of Scheme. 

The commencement of the scheme shall be, the 

date notifying the approval of the Governing Body of the 

council. 

Terms and Conditions for absorption; 

As per 	Rules, the maximum age limit for 

recruitment to Group Iv(1) and Group IV(2) is 35 years. 

However, in the case of Researchers covered by this 

Scheme relaxation upto 10 years would be considered in 

the upper age limit as on 02.03.1997, over andabove the 

maximum age limit prescribed under the rules for recruit-

rnent to Group IV(1) and IV(2). 

The eligible researchers concerned 	should 

possess the educational qualifications prescribed for the 

Group IV (1) and IV(2). No relaxation in educational 

qualification shall be permissible. 

Contd.., ./- 
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Orders on reservation for SC/ST/DBC, etc., 

issuëd by Government of India from time to time shali• 

apply in operating this Scheme. 

The selection of the concerned researchers for 

their absorption shall be determined by a Central Selec-

tion Committee constituted by DG, CSIR on the lines of 

the cbnstitution of the Selection Committee prescribed in 

the Rules. The Central SeLection Committee prescribed: 

in the "Rules".. The Central Selection Committee shall 

determine their suitability for absorption after inter-

viewing the candidates. Non-availability of posts shall 

not be a constraint for implementation of this Scheme 

A maximumof two opportunities shall be given 

to the e1iible researchers for consideration of absorp-

tion from the date of notification•. In case 	those who 

are not recommended by the Central Selection Committee 

for absorption on the basis of interviews in two chances, 

their fellowship/associateship shall be governed by the 

term snd conditions applicable to them, 

The eligible researchers shall be,governed by 

the terjms project associateship. 

I 	In case any of the eligible researcher fails 

to apear before the Central Selection Committee on the 

Contd .. . 1- 
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date and time of interview intimated to him/her for the 

purpose, his/her chance for absorption shall be treated 

as forfeited.. 

(h) 	The recommended researchers shall have no 

right to make claim for placement in the same Laborato-

ries/Insti'tutes where they have worked as researchers and 

can be placed in any other Laboratory/Institute depending 

upon the need, 

'7. 	This scheme shall supersede all other '  provi- 

sions/instructions/orders as far as in consistent with 

this scheme. 

3. 	In case of any doubt the interpretation of any 

of the provisions of this schemes the decision of the 

Director General s  CSIR shall be final. 

9. 	DG, CSIR shall have the power to relax/modify 

[amend any of the conditions/provisions of the scheme 

except relating to educational qualification mentioned in 

parä 6 (b). 

Contd ... 1- 
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ANNEXURE-Il 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH 
'S 

Original Application No. 16 of 1995. 

Original Application No. 17 of 1995 

Original Application No. 18 of 1995 

Original ApplicatiOn No. 241 of 1994. 

Date of decision: This the 14th day of May 1997. 

The Hon'ble Mr.Justice D.N:.Baruah,, Vice-Chairman,. 

The Hon'ble Mr..G..L.Sanglyine, Administrative, Member. 

O.A. No, 16/95. 	 / 

Shri Dulal Sahu, 

Ex-Project Assistant, 

Geo-Science Division, 

Regional Research Laboratory, 

Jorhat 	 - .Applicant. 

By AdvDcàte Mr.B.K.Sharma and Mr.S.Sarma. 	 - 

Versus 

1. Union of India, 

represented by the Secretary to the 

Government of India, Ministry of Science 

and Technology, New Delhi. 

Contd, . . 1- 
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The Diretor General, 

Council of Scientific and Industrial 

Research, New Delhi.. 

The Director, 

Regional Research Laboratory, 

• 	 .Jorhat. 

The Joint Secretary, 

Council of Scientific and Industrial 

• 	 Research, New Delhi. 

The Controller of Administration, 

Regional Research Laboratory, 

Jorhat. 	 • 	 .. Respondents. 

By Advocate Mr,S,Ali, Sr,C,G.S.C. 

O.A. No. 17/95. 

Shri Paresh Kalita, 

Project Fellow, Grade-Ill, 

Ged-Science Division, 

Regional Research Laboratory, 

Under CSIR, Jorhat. 

.Applicant. 

By Advocate Mr,B.K.Sharma and Mr..S.Sarma. 

Versus 

1. Union of India, 

Contd ... - 
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1 

rA 

- represented by the Secretary to the 

Government of India, Ministry of Science 

and Technology, New Delhi. 

/ 

The Diretor General, 

Council of Scientific and Industrial 

Research, New Delhi. 

The Director, 

Regional Research Laboratory, 

Jorhat. 	 - 

The Joint Secretary. 

Council of Scientific and Industrial 

Research, New Delhi.. 

The Controller of Administration, 

Regional Research Laboratory, 

Jorhat, 	 ... Respondents. 

By Advocate Mr..KChoudhury, Sr.C.G,S,C. 

O.A. No, 18/95. 

Shri Pabitra Pran Sarma, 

Project Fellow, Grade-Ill, 

Geo-Science Division, 

Regional Research Laboratory, 

Jorhat, 	 ... Applicant, 

Contd...  
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By Advocate Mr.B.KSharma and Mr.S..Sarma. 

Versus 

Union of India, 

represented by the Secretary to the 

Government of India, Ministry of Science 

and Technology, New Delhi, 

The Diretor General, 

Council of Scientific and Industrial 

Research, New Delhi. 

The Director, 

Rgiona1 Research Laboratory, 

Jorhat. 

o 

The Joint Secretary, 

Council of Scientific and Industrial 

Research, New Delhi. 

5. T he Controller of Administration, 

Regional Research Laboratory, 

Jo1rhat. 	 Respondents. 

By Advocate Mr.SA1i, Sr.C.G.S.C. 

WO 	 Contd . . .  I- 
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O.A. No, 241/94. 

Shri Shantanu Dutta, 

Project Fellow, Grade-Ill, 

Allied Civil Engineering Division, 

Regional Research Laboratory, 

Jorhat. 	
V 

	

V 	 .Applicaflt. 

By Advocate Mr..B.KSharma and Mr.S.Sarma. 

	

Versus 	
V 

Union of India, 

'epresented by the Secretary to the 

avernment of India, Ministry of Science 

and Technology, New Delhi. 

The Diretor General, 

Council of Scientific and Industrial 

Research, New Delhi. 

The Director, 	
V 

Regional Research Laboratory, 

	

Jorhat. 	/ 

The Joint Secretary, 

Council oVf Scientific and Industrial 

Research, New Delhi. 

V 	 - 	
Contd ...- 
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S. The Controller of Administration 

Regionl Research Laboratory, 

Jorhat, 	 Respondents. 

By Advocate Mr .K.Choudhury, Sr.C.G.SC, 

ORDER 

BARUAH, J. (vc.) 

The 	above 	applications 	involve 	common 

questions of law and similar facts. Therefore, we propose 

to dispose of all the application by a common Judgement, 

2. 	 Facts for the purpose of disposal of the 

applications are 

All the applicants were appointed in the 

Regional 'Research Laboratory by respondent No..3, on 

various date and they have been continuously working as 

such. Initially, all the applicants had been appointed 

Project Assistant at a consolidated pay of R. 50/- - The 

consolidated pay was enhanced from time to time and. at 

present the pay is Rs. 1800/-, They were so appointed in 

sponsored. project. In 198i a Scheme was prepared by the 

respondent No2, namely, Council of Scientific and Indus 

trial Research (CsIR for short). The said scheme was 

known as Merit and Normal Assessment Scheme (for short 

içc 1  
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MANAS). The period of the said Scheme expired and again 

reintroduced in a revised form and became effective from 

1.4.1992. The contention of the applicants in that they 

fulfill all the conditions laid down in the scheme for ,  

regularisation of their services in as much as they had 

completed more than three years of service. However, the 

authorities refused to regularize them on the plea that 

scheme was no longet-  in existence. Hence the present 

applications. 

3. 	We have heard Mr. B.K.Sharma, leaned counsel 

for the applicants, and Mr.S..Ali, 	learned Sr..C..G.S.C., 

for the respondents in O.A. Nos. 16 and 18 of 1995, and 

Mr,A.K.Choudhury, for the respondents in O.A. Nos. 17/95 

and 241/94. According to Mr. S.harma the applicants were 

disOharging their duties continuously except - only for 

short- breaks. The learned counsel further submits that 

those treaks were artificially created just to deprive 

the applicants from the benef5ts of the Scheme.. Mr.Ali 

and Mr..Choudhury, on the other hand, submit that the 

applicants are not entitled to get their services regu-

larised in view of the fact that their services were not 

continuous inasmUch as there has.. been breaks in their 

services from time to time. However, the allegation of 

Mr..B..K..Sharma is that the breaks wer.e artificial and not 

for an', bonafide necessity. The learned counsel for the 

respondents are not in a position to refute this 

submission. 

Contd .. . 1- 



On the submission of the learned counsel for 

the parties it is now to b& seen whether the respon' 

dents' refusal to regularize the services of the appli-

carits can sustain in law and whether the applicant are 

eligible to be regularized in their services. 

It is an admitted fact tht the 	applicants 

had been working for several years with, however, short 

breaks of one or two days. According to the learned coun-. 

sel for the applicants, these breaks were artificially 

created just to deprive them from the benefit of the 

Scheme. 

 We have perused the application as well as the 

written statement and heard the learned counsel for the 

parties. We find that these one or two days breaks are 

not for any administrative necessity. At lest there is 

nothing on the record to indicate that. The learned 

counsel fr the respondents have also not been able to 

show that those breaks were necessary for administrative 

urpose. 

• 7. 	In view of the above we hold that 	the 

applicants were working continuously for more than three 

years which was condition for the purpose of regularisa-

tion of their services, 'From the pleadings and other 

records, available before us, of the opinion that. 

.- 	 .J 

9  (7  
1)2,12- 
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the short breaks were artificially crated - there wasp- no 

administrative necessity. These artificial breaks cannot 

deprive the applicants the benefit of the Scheme (See AIR 

1990 SC 2228, 1992 (2) Soc 29, and 1987 (3) SL.I (CrT) 

569). An attmpt has been made by the learned counsel for, 

the respondents to show that at times the applicants were 

not in service for a long time, and therefore, they .would 

not be regarded as being in continuous service. 8ut, if 

Annexure-A to the rejoinder, the revised scheme of MNAS 

effective from 1.4.1992, is taken into consideration this 

will show, that the applicants had been working for more 

than three years, with, however, short breaks as indicat-

ed above. Therefore, they are entitled to the benefit of 

the Scheme. It may be mentioned here that the respondents 

have clearly stated in paragraph 32 of th6 written state-

ment in O.A. No. 16/95 that the name of the applicant was 

sponsored by the employment Exchange and after having 

selected by the Selection Committee, he was appointed as 

Proje't Assistant for six months only on contractual 

basis. This. itself indicates that the applicant fulfilled 

the requirements mentioned in the Scheme. Similar aver-

ments have been made in the written statements of the 

other ,  applications also. 

8. 	Considering all the aspects of the matter we 

hold that ai'l the applicants are entitled to be regular- 

ized in their services as per the Scheme (MANAS) pre- 

Contd. . . 1- 
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pared, and more specifically as per the revised Scheme 

effective from 1.41992 Accordingly, we direct the 

respondents to regularize the services of the applicants 

within a periodof one month from today in terms of the 

scheme.. If at the time of regularisation the applicants 

are found to be averaged that should be ignored and thi 

shall not be a bar for regularisation.. Till regularisa-

tion the applicants should not be removed from their 

services.. 

9. 	The applications are accordingly 	allowed. 

However, considering all the fats and circumstances of 

the case we make no order as to costs. 

Sd/-Vice Chairman 
Sd! -  Member (A). 

Of 

C 

Contd. - 7- 
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ANNEXURE-Ill. 

REGIONAL RESEARCH LABORATORY 

(Council of Scientific and Industrial Research) 

JORHAT -785006, Assam, Id1a, 

Advertisement No. 4/97 

Last date for obtaining application Forms:05.09.97 

Last date for submission of appiication:19.09.97 

Application are invited in the prescribed form 

from Indian nationals for the foiloing posts. Educa-

tional qualification (EQ), Job Requirement (JR) and ex-

perience (EXP) for the posts are given against each post: 

A. Scientist 'B' : Grou.p IV (I) : Twenty two posts. 

Si. No. 1 and 2 

Si. No. 3 

Si. No, 4 

Si. No. 5 

Si. No 6 

Si. Noi 7 

'Si. No.: 8 

Si. N0J 9 

Sl No.10 

Si. NoJ12 : One post in Analytical Chemistry (un- 

reserved) 

EQ 	 : 1st Class M.Sc in chemistry with not 

Contd ... 1- 
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less than 651-o marks A PhD. in the 

subject will be preferred 

JR 	 Operation of analytical instruments 

1 	 and their application in solution of 

R & D problems. 

Desilable 	With good knowledge in spectroscopy 

and 5 years practical experience in the 

operation and use of various analytical 

equipment: 

0 

Contd 7- 
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NNEXURE-IV. 

REGISTERED A/D 

To 

The Director General, 
Council of Scientific & Industrial 
Research (CsIR), Anusandhan Bhawan, 
Raf- i Marg, New Delhi 	liOøøi. 

Date 	091098. 

Sub: Requests to give special consideration for recrul- 
I ting against the vacant POStalready advertised 

last year (of which I am one of the candidates) by 
relaxing the freezing as per provision 3 of the 
latest CSIR Oil Vide no. 17 (230)/98E.II dated 
23..9..98 on freezing of all the existing vacancies 
at all levels, in view of the long pendency of 
interviews. 

Respected Sir, 	 - 

:r have come. tcD know from a very reliable 

source that all the existing vacancies in the Regional 

Reearch Laboratory, Jorhat, which were advertised some 

time back and the interviews for which were supposed to 

be held shortly, have now been suspended by the above 

order except in the provision mentioned above. What can 

be more ruke, shocking and disheartening for an unem-

loyed woman ex-research worker of the laboratory like 

me, who have put nearly 10 years of service in RRL in the 

scientific pool and awaiting to be absorbed on the basis 

of Ivacant post. I aplied against a Scientist B post 

advertised in July 97. I am a Ph. D of RRL itself and my 

qualification and experience suited the post. I did my 

Contd ... - 
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Ph.D. in Aakttical (Physical) Chemistry. I addition to my 

research work I rendered analytical services for the 

success of a number of research projects. Ever since I 

gave a long waiting for getting interview call from the 

RRL. Because, even though the posts were advertised long 

bac, I was informed that the -screening and the consti-

tution of expert committee-were since pending due to the 

absnce of the Research Council. The new Research Council 

was constituted in January'98 and it actually started 

functioning only in August'98. As per the procedure, the 

screening committee, finalisation of expert lists etc. 

and other clearances are to be made by the RC which the 

RC did only recently in the month of August'98 and I was 

given to understand the recruitment process for the 

cledred posts were to be held in the near future. Hence 

the long waiting. It may also kindly be noted that vari-

ous posts belonging to all other laboratories of CSIR, 

which were advertised about the same time, have already 

been filled-up. Only in case of RRL Jorhat, the recruit-

ment has not been held for such a long time (as I am 

given to understand) Solely due to delay in holding RC 

meeting. From this angle, RRL's posts (advertised) de- - 

serve your special consideration. 

In this connection, may I request your 'Sir' 

to refer to my all previous correspondences with you - 

that how I. was the victim of whimsicalities of the 

Contd .. . 1- 
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!ormer Director for which I have suffered a lot. In reply 

to my correspondences, the CSIR authority at one point of 

time instructed the RRL 

suitable vacancy of the 

were on and the RRL aut 

the time period that 

go.in6 to be held soon 

authority to absorb me against a 

laboratory. Accordingly, actions 

ority kept me assuring throughout 

interviews for recruitment are 

after this long gap and my case 

will be considered for age-relaxation etc. for enabling 

me to get a interview call. It will not be out of lace 

to mention that I spent my precious time of career at RRL 

with the hope of getting a job so much so that I have now 

become overage to be able to apply for any-other govern--

ment jobs. All my fellow junior contemporary staff with 

lesse 1r qialification and experience who put long years 

of service and whose posts were advertised along with 

that bf I applied for have already been recruited in the 

meantime. Only I am left out. I even requested to consid-

er my case even for a Junior position in the same area 

of the same advertisement. But my candidature was turned 

down on the plea-  of over-qualification. Now that I was 

on the verge of getting a call, just at that point of 

Umej this order came usurping completely the prospect of 

gettipg employed. - 

Now, I have every reason to believe that my 

futu4 has become completely dark and my career has been 

• completely sealedréndering me to be compietelyemply and 

- 	Contd. 
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- :i begin to sense my hell. Being an unmarried vioman I have 

absolutely no one to look to. 

Therefore ;  under the circumstances, I once 

again very fervently implore to you to take some favoura 

ble tep to restore my career at RRL as per the provision 

' mentioned above for which act of your kindness, I shall 

remair ever grateful to you. 

nticipation you sympathetic action. 

Thanking you. 

Yours faithfully, 
(Dr(Ms)Beenapani Saikia 

End: Copy of the letter which I 
submitted to Director RRL on 23.7.98. 

I 
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%NN EXUREV, 

The Director, 
Regidnal Research Laboratory 
Jorhat. 

Date :-30..10..98. 

Sub: Request to process my case for regular absorption 
under the new CSIR Scheme for Absorption of Re' 
Searchers working in CSIR Labs,./Instt. (Copy en-
'closed) vide No. 3 (3) - SAR/98 - R&A Dated 
03.07. 1998. 

REt: My latest application dated 9.10.98(copy enclosed) 
addressed to DGCSIR with a copy endorsed to Direc'-' c 

tor RRL Jorhat, 

Sir, 

t.Jith reference 	to the above, I have the 

honour to request you that in addition to my application 

for the post of Scientist Bas per your advertisement 

vide Ad 4/97.in the daily the Assam Tribune, my case may 

be processed for referring to DGSIR under the above 

scheme granted by CSIR, as an one time ijeasure for 

absorbing the RAs etc. of CSIR, attaching your valuable 

endorement/récommendations for favour of consideration 

by the DGCSI. The necessary relaxations as per provision 

continued in the point no. 9 of the encldsed CSIR circu-

lar may also kindly be asked for in order to facilitate 

the shortcomings in my candidature, on the strength of 

length of service I rendered to the laboratory. My 

partiulars are already available in the personal file of 

the.lboratory. 

Contd .. . 1- 
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I shall further request you Sir to give some 

priorit' to my case oJing to the urgeny of the situa-

tion. 

Looking forward to your urgent and favourable 

action! 

Thanking you 

• 	Yours faithfully, 
• 	(Dr.(Ms) 8eenapani Saikia) 

From :Dr(Ms) 8eenapani Saikia 
Ex-RAof RRL Jorhat 
Tarajan Phukan Road 
Near Bharati Press, 
Jorhat - 785001, Assam 

ATO 
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ANNEXURE-VI 

NO, RU - 13 (630)/esh/86. 

• 	 REGIONAL RESEARCH LABORATORY 
(Council of Scientific and Industrial Research) 

• 	 Jorhat : 785363, Assam, India 
Phone : 321363, 320317, 320315 
Fax 	: 0376-321158 Gram: Research May 12,1999 

To 

The joint Secretary 
(Administration) 
Council of Scientific and 
Indutrial Research 
AnUsandhan Bhawan, 
2 Rafi Marg, 
New Delhi : 110001. 

Sub: Relaxation in the length of service under CSIR 
Scheme for absorption of Researchers. 

Ref: Our letter NO.RLJ-13(630)/EStt/86 dated 3rd December 
1998 and subsequent reminders. 

Si.r,r 	- 

As you are aware about the New CSIR "Scheme 

for 	absorption 	of 	Researchers 	working 	in 	CSIR 

hs/Tnstt." vide CSIR OM No.3(3)-SAR/98"RA dated 3rd 

Jul), 1998. In this reference a self explanation applica -

tipr of Dr.(Miss) BinapaniSaikia, Ex-RA of this labora-

tory was forwarded to CSIR along with the recommendations 

of our Director for consideration and favourable decision 

forher absorption. In response, a letter under reference 

3(3)/SAR/98 R&A dated 15.4.99 has been received mention-

ingthe fact that the screening committee did not recom-

mend her name since she did not possess the requisite 
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experience of 15 years prescribed Associateship as per 

the terms and condition laid therein which, although, is 

relaxable at the discretion of the DG, CSIR as per point 

No. 9 of the above scheme. 

it. is pertinent to mention that 	Dr. (Miss) 

Saikia has serviced this institute only for a period of 

10 years including one year as Guest Research Norker. 

Thus, she is not fulfilling the required length of ser-

vice while all other concerned conditions laid down 

in this scheme are very well covered. 

On considering her age which is now more than 

35 years (date of birth being 1st April, 1960) her candi-

dature for recruitment for the post of Group IV(1) and 

Iv(2) as per guidelines incorporated in revised MANAS 

does not generally qualify for her recruitment for the 

post 'of Group IV(1)/ IV(2) under normal advertisements 

and on the other hand, she is not covered under the CSIR 

scheme for regular absorption by \/irtue of the fact that 

havirg less than 15 years of her association with this 

laboratory as on 2nd May, 1997, 

Moreover, as she has mentioned in her earlier 

• application for sympathetic consideration, your kind 

attention is invited for sympathetic consideration in 

view of the following facts 

40 
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i. Possessing required qualification for 

the post of Group Iv(1)/IV(2).; 

Dr.(Miss) Sakia has also published 

research papers both national and interna-

tional and the combined Impact Factor of 

which as recorded in RRL Library is .1.442 

'which is considered to be reasonably good 

from the research point of view. 

Her-  association in different R & U 

activities of this laboratory is an addi-

tional point for her acquaintance/awareness 

/usefulness for the progress of R & U 

activities of this Laboratory and in toto 

for CSIR also. 

/ 

Sympathetic consideration being 	on 

unmarried qualified woman having no other 

source of income, is. remaining as entirely 

dependent on her family. Moreover, it is 

also pertinent to mention that North East 

ern Region of the country is a very remove 

place and there are no sufficient avenues 

for getting a suitable job particularly for 

a women possessing such qualification with 

long experience spending precious prime 

years of her life. 

Contd .. . 1- 
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• 	I 	Considering all the above facts, it, is re- 

quested to kindly place her case before the DG,CSIR to 

conside for necessary relaxation for regular absorption 

under the above CSIR Scheme. The required 15 years of 

experiece may be 'relaxed in her case considering her un-

interruDted association with this laboratory for a period 

of 10 years vide point No, 9 of the said CSIR scheme as a 

very special case so that she can get an opportunity for 

getting absorbed under the scheme This issues with the 

approved of the Director. 

Your kind and sympathetic consideration is 

solicited for helping a woman belonging to the scientific 

ommunity. 

Thanking you. 

Yours faithfully, 
Sd! -R . P . Sr ivastava 

Controller of Administration. 

v4),tth 44,,4 
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NNEXURE-VII 

FORM NO. 4 
(See Rule 4) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHAI 

ORDER SHEET 

APPLICATION NO. 443 OF 1999 

Appliant(s) Dr.Binapani Saikia 

Respondent(s) Union of India & Ors. 

Pidvocate for applicant(s) Mr.H..Rahman, 
Mr.N.Baruah, 
Mr.Z.Alam. 

Advocate for Respondent(s) Mr.B.S.Basumatary, Addl. 
C.G.S..C. 

Present: Hon'ble Mr.Justice D.N8aruah, 
Vice Chairman. 

24.12.99 	In this application the applicant is seeking a 

direction on the respondents for regular appointment 

against existing vacancy of Scientist or any other vacant 

post: in which she is eligible as per the Scheme for 

Absorption of Researchers working in CSIR Laboratories/ 

Institutes. The case of the applicant is that at the 

relevant time she was appointed Guest Worker Research 

Scholar in 1985 and then became Senior Reseach Fellow 

and continued as such upto 19.51995 when her services 

were discontinued. According to the applicant she is 

entitled to get permanently absorbed as per the scheme 

knoWn as Scheme for Absorption of Researches working in 

CSIR Laboratories/Institutes.." Feeling aggrieved she 
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submitted Annexure-VI representation dated 12.5..1999 to 

the authority, The authority has not yet disposed of the 

same. Hence the present application. 

Heard MrH.Rahman, learned counsel for the 

;:pplicart and Mr.B..S..Basumatary, learned Addl..C.GSC. 

for the respondents. On hearing the counsel of the par--

ties I feel that the authority should dispose of the 

r- epresentation. Accordingly the present application is 

disposed of with a direction to the respondents to dis-

pose of the Annexure-VI representation dated 125.. 1999 

within a period of one month from the date of receipt of 

this order by a reasoned order. If the applicant is still 

aggrieved she may approach the TribunaLj 

Sd/- 

Vice Chairman. 

dp S. 

Contd ...- 



Yours faithfully, 
Sd/-Illegible 

15.5.2000 
(N..K.Barbaruah) 
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ANNEXURE-Vill 

REGIONAL RESEARCH LABORATORY 
(A CONSTITUTE NET ESTABLISHMENT OF CSIR) JORHAT-785006 

(ASSAM). 

- 	NO. RLJ-18(111)-Vig/2000 
	

May 15, 2000 

From : The Director, 
RRL, Jorhat-6. 

To 	: Dr.(Ms) 8inapani Saikia, 
Ex. RA of RRL,, Jorhat, 
Tarajan Phukan Au, 
Near Bharati Press, 
Jorhat -785001, Assarn. 

* 
A 	

Sub: 	Order of the Tribunal (CAT) Guwahati Bench, 
Guvjahati dated 24.12.299 passed in O.A.No,443/99. 

Ret: 	Your letter dated 25.4.2000. 

Dear Madam, 

On the subject cited above and with reference 

to your letter dated 25.4.2000, I am dircted to inform 

you that the order as passedby the Hon'ble vice Chair-

man,entral Administrative Tribunal, Guwahati Bench, 

Guwaati was referred to ur Central Govt. Standi,ng 

Counel for its review befor the Hon'ble Tribunal. 

The matter will be intimat'ëd/known to you in 

due course. 

- 	 I 
ILA 

	

Administrative Officer; 

COntd,. .1- 
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IN TEE CENTRAL ADNINISTRpIv TRIBUNAL 

GUWAHATI BENCH : GTJ'WAHLTI. 

0._ .A .1O. 54 OF 2001 

Dr. (Miss) Binapani Saikia 

Va- 

Union of India & Others. 

And 

n the matter of: 

britten statement submitted by the 

Bespondents 

The respondents beg to submit the written statement 

as f011Ows 

1 • 	That with regard to pam 19, the respondents beg 

to state that the save and except the statement that the 

applicant is eligible for permanent absorption as per the 

scheme framed by the authorities, the pam 1 is admitted. 

2 • 	That with regard to pam 2, the respondents beg 

to state that the partlaiLly admitted the para, save and except 

:the statements which are not the matters of record of the 

BRIS Management -. 

3. 	That with regard to pam 3, the respondents beg 
t state that the admittedly, Dr. (Miss)Binapanj Saikia was 

appointed as Junior Besearch Fellow initially for a period of 

years only and not for a period of 3 years as has been men-

oned the applicant. 

That with regard to para 4 9  the respondents beg 

o state that the applicant was initially apponted as Junior 

2 2 MAY 20 
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8earch Fellow for a period of 2 years and there-after she 

was elevated to the SRF position for a period of 3 years with 

effect from 20.10.1988. 

50 	 That with regard to para 5, the respondents 

beg to state that the applicant was appointed as Reseaech 

Associate with effect from 27. 03.1992 to 26.03.1994 for a 

period of 2 years on a consolidated emolument of Is. 2 9200.00 

per month in the slab of Re. 2 3,200-199 ,700L, Her Research 

Associate ship was extended for a period of one year with 

effect from 	. 01,4994 to 03 .C. .1995 on the existing terms 

and OOfldjtioflsIt is a mistake on the part of the applicant 

in the application that she was appointed as Research Assistant 

on 25.03.1992. 

/6. 	 That although the applicant had been continuous].7 
in the RRL- Jorhat for more than 9 years, initially as 

Junior Research Fellow and then as Senior Research Fellow and ii 

 thereafter as Research Associate and thus acquired fall knowledge 
( and experience of research work, she did not/does not acquire 

the prescribed minimum 15 years of continuous research as Fell! 

; Associate/Project Assistant on monthly payment basis to become 
.................. eligible for absorption The copy of the CSIR Circular under 

Memo No .3(3 )-SAR /98 R & A dated 03. 07 .1998 does not specifically 

mention her contention to become eligible for absorption. 

That with regard to para 7, the respondents beg 

to state that it is admitted. 

That with regard to pam 8, the respondents beg 

to state that it is not a fact that some other similarly situated 

persons who were appointed against project scheme as Project 
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Project YVIlow Grade III in the leboratory were regularized 

after being utilised for more than 3 years and were terminated 

and approached the Hon 'ble Tribunal • The persons were tech-

nical persorniel only appointed earlier as Protect Pellow 

Grade III and cannot be said to be similarly situated persons 
like that of the applicant. These Project Pellows in question 

were appointed on open selection as per Advertisement No. 2/97 

and the interview conducted during the month of September, 

1997. Since these persons got regular employment through 

open advertisement and open selection, the question of complying 

the Order of the Hon 'ble CAT did not arise. 

90 	 That with regard to para 9, the respondents 

beg to state that it is admitted. 

10. 	That with regard to pam 10, the respondents 

beg to offer no comment. 

11 • 	That with regard to para 11, the respondents 

beg to state that it was a fact that the scheme as mentioned 

by the applicant came into force with effect from 03. 07 .98 

but at the same time, the applicant Dr. (I4ies) Binaparij. Saikja 

misread/misinterpreted the aforesaid scheme and found herself 

eligible for absorption on regular basis, as she could not/did 

not complete her research as 

for 15 years. 

12. 	 That with regard to paras 12, 1 39, 149 15 and 16, 

the respondents beg to offer no comments. 

130 	 That with regard to para 17, the respondents 

beg to state that the contention of the applicant as made in 

this pam cannot be construed as similar to that of those 
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applicants in O.A. No. 16/959 17A959 18/95 and 241/94 so far 

as the situation of the applicant said Dr. (Miss) Binapani1 

Saikia is/was concerned. 

	

14 • 	 That with regard to pam 18 9  tha respondents 

beg to state that it is a mere repetition of the previous para. 

15 • That with regard to pam 19 9  the respondents 

beg to state that the applicant has made another repetition 

of the previous para. 

	

16. 	 That with regard to paras 20,  21 and 22, the 

respondents beg to offer no comments. 

	

I 17. 	 That with regard to para 239 the respondents 

beg to state that it is a misinterpretation on the part of 

the applidat that she was informed by letter dated 15.05.2 000 

that the matter was under review and she would be intimated 

in due course • It was intimated to the applicant that the 

Order as passed by the Hon 'ble Tribunal was referred toCGSC 

for its review before the Hon 'ble Tribunal. 

That with regard to para 24, the respondents 

beg to at offer no comments. 

That with regard to para 25, the respondents 

beg to state that the applicant Dr. (Miss) Biriapani Saikia, 

elng a highly educated lady lQ1owing fully well regarding her 

ligibility under the Scheme for Absorption of esearchees 

king in CSIR Laboratories/stjtutes as far as her research 

xPerienoe is concerned. She has already read between the lines 

t the aforesaid Scheme and thus she is fully aware of the fact 

bhat she is ineligible as per the aforesaid scheme. 
?0. 	 That with regard to pam 26, the respondents 
beg to offer no comment. 
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VRIP ICATION 

I , Shri Fagir Singh Sandhu , the Director of 

R.R.L,Jorhat, being aathorised do hereby verify and declare 

that the statements made in this written statements are 

trae to my knowledge , information and belief and I have 

not. suppressed any material fact. 	

91~: 

And I sign this verification on this 22_-_th day 

of May, 2001. 

(Deponent ) - 
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